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.A1J8trclct qt tile Pt'occedi,IQ8 of tlie Cmlflcilof the GOvc1'flOr Genef'al 01 I'IlClia, 
Q88Cfltblcclj01' the IJtIf'1J08{' oj 111((~'i1IQ Lmc8 (/11el JleQfllatiOf18 tmdet· ilie 
prof1iBiof28 of tile ..I1.ct of Pm'Um1ll',1t 24 t 2{) ric., cop, G7. 

The Council met at Government House on Wec1ncsda~', tlle 14th March 1877. 
PRESENT: 

His Excellency the Viceroy and Govel'D(;r General of India, G.1I.S.I" 
preBicliflQ. 

His Honour the Lieutenant GOYCrnOi:' 'icngal, A.C.S.I. 
MajOl'-Geneml the Bon'Llc Sil' H. 'V, Nonuan, A.C.n. 
The Hon'ble Sir A. llohhouse, Q.c.,' A.C.S.I. 
The llon'ble Sir E. C. Dnyley, A.C.S.I. 
The Hon'ble Sir A. J. Arbuthnot, A.C.S.I. 
Colonel the Hon'ble Sir An(h-cw CL-nke, Il..E., K.C.lI.G., c.n. 
The Hon'ble Sir J. Sb-achey, A.C.S.I. 
The Hon'ble T. C. Hopc, C.S.I. 
The Hon'ble D. Cowie. 
The Hon'ble YaM.rD.ja Narcndm Krishna. 
The Hon'ble J. R. Bullen Smith, C.S.I. 
The Hon'ble F. R. Cockerell. 
The Hon'ble B. W. Colvin. 
The Hon'ble R. E. Egerton, C.S.I. 
The Hon'ble Maharaja J otilldra !lohan 'l'agol'c. 

MILITAUY LUNATICS 13IIJL. 
Mu.jol'-Geneml the Hon'ble Sm H. 'V. N Oll.lIAN moved for lenve to intro_ 

duce 0. Bill to facilitatc tbo admission of Military Lunatics into Asylum!!. 
He &c.'\id that it bad rccently been brought to notice tbat no legal nutpol'ity 
existed under which Eurollcan soldiers could be received into or retained in 
Lunatic Asylums, anel His Excellency tho Commander-in-Chief recommended 
tha.. a Bill should bo introduced to supply thc omission. His Excellency also 
recommended that Act XXI of 1872, for lunntic Native soldiers, should be 
repealed, and its provisions inC011)ol'n i;cll in the Bill, and that, at the same 
time, D. small addition should be U1oldo dcto.'1.i1iug tllo procedure under which any 
Native soldier might oLtain his discharge. If permission were given, be pro-
posed to introduco 0. 13ill which would t;upply these wants. 

The Motion was put and ngrccd to. 
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AOT No. XXIII OF 1867 CONTINUANOE BILL.' 
The Ho;n'ble Sm EnWAltD BAYLEY moved for leave to introduce a Bill to 

prolong and amend Act No. XXIII of 1867 (for tl,a suppression of mm'derOtIS 
Dutra-gas i1t the Panjub). He llad to state that the Act, which was passed 
on the 18th March 1867, was passed for a pedod of ten years only. It would 

• in, consequence expire on the 18th of th'e present month, and some ex-
planation was due to the Council of the reasons which delayed the introduc-
tion of the present Bill till so late a period. The truth was that some months 
ago the Panjab Government submitted a draft measure for the consolidati~n 
of several special laws, chiefly relating to procedure, which now obtained in the 
Panjab. and among them Act XXIII of 1867 was included. That draft mea-
sure necessitated vcrY careful enquiry into various subjccts, and a good deal of 
delay had consequently arisen, more particularly with regard to certain points in 
civil procedure which depended very much upon the shape which the Bill now 
before the Council for amending the Code of Civil Procedure would assume. 
The consequence was that the remaining period of the currency of the Act pad 
slipped by almost without notice, and it was now likcly that the Panjab Courts 
Bill, as it was ~alled, would not be introduced into this Council and become law 
at least for several months to come. Moreover, on reconsideration, the Panjab 
Government would prefer that this Bill, which was altogether different in sub-
stance to the rest of the Draft Bill, should receive separate consideration, and 
as it was of a somewhat special character, they desh-ed that it should be intro-
duced and considered in full assemblY of this Council before it left Calcutta. 
This was the reason why the Bill was introduced at this late season of the year 
and so short Do time before the expiration of the law which it was intended to 
prolong. 

He woul(l not detain the Council very long with an account of the policy 
of the Act itself. because it was very fully discussed indeed when the Bill 
was originally introduced. As it so happened. the Council then contained 
several' very eminent members especially eXIJerienced in the necessities of the 
distlicts to which the law wn.s intended to apply. He would mention the 
names of Lord Lawrence. Lord Sandhurst. Sir Henry Durand. Mr. Brandreth, 
and lfr. Riddell. who unanimously approved the principle of the measure 
and considered it a necessary one; and their arguments were accepted by such 
authorities as Sir Henry Maine, Mr. Massey. and Sir William MUIr. 

He would very briefly recapitulate the objects of the Act and the' reasons 
which were given for enacting it. The first section of the old law enacted that' 
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it should be lawful for the Lieutenant Governor of tho Panjab, with. the l>revi-
ous conscnt of the Govcrnor General of India in Council,from time to time to 
declare nny part or pm:ts of the territories under his government t() be suhject 
to the operation of nil or allY of the provisions of the Act, and also to withdraw 
the same. When the law shouhl be thus cxten(lccl any fanatic ",·ho should 
murdct·, or who should, within the meaning of tlle India.n Penal Code, section 
307, nttempt to murder, any servant of the Queen or other person, should on 
conviction thereof be punished either with death or with transportation for 
life, and all his property should be forfeited to Government. 'J.'hcn after 
tha.t the chief provision was, that the person so ofl'cnding should be tried sum-
marily, usually by the Commissioner, but also in certain cases, where the Com-
missioner was not on the spot, under the spccial authority, eit.11er of the 
COlUmissioner or of the Local Government, by the Deputy Comm.issioner of 
the district. From the decision of the officer who so tried the prisoner there 
was no nppeal, but the scntence was immediatcly executed. The rest of the 
Act consisted mainly of certain safeguards in order to prevent the measure 
being extended beyond the immediatc necessities of the case; that Was to say. 
the third section provided, for example, that eyCl'Y offence made punishable 
under the Act should be an offence within tho meaning of the Penal Code. 
The object of that section was to provide for the trial separately of ahetments 
and smaller connected offences. The effect of that clause was therefore to 
exclude all those minor offences. although connected with the plineipai offence, 
from the operation of the Act. It was also provided that, when it was found 
th:l.t a case taken up under the Act ought not to come under it, it should be 
remitte(l for trial in the usual way. 

These were thc provisions of the Act, and thc reasons for paSSing it he 
would now briefly state. There werc a great many of .these offenccs perpetrat-
ed on the fronticrs of thc P::mj6.b. Our frontier-districts were inhabited by very 
wild and lawless !'aecs, and the districts beyond the border by tribes Who were 
for the most part savagc and fnnatic to the last degree. Many of these men, 
simply to grntify motives of fanaticism, were perpetually making attucks, gene-
rally on thc European civil officers, though not cxc1.usively,-in one case, a lady 
was attacked. TIe was informed by the Forcigtt."Dcpartmcnt some time ago, that 
there were twenty-eight cases in which officers wcre cither killed Or severely 
wounded since the annexation of thc P:mjah. 'I'here WCl'C, beSides, other 
cases in wl~ich the att.ack was not successful. '1'hat would shew that tl1CS6 at-
tacks were sufficiently common and numerous to wa1'l'ant the special interposi-
tion of Government. As a matter of fact the one thing thesc people disliked 
was summary punishment. Sir Henry Maine quoted, in his speech on the 
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introduction of the Bill, a cnse in which a man who attacked Ms victim 
suddenly and from bellind wos aske4 by tho officer who seized him why he 
kilied him, and why, if he wanted to kill him, he did not come forwnrd fairly 
nnd openly hom' the. front? He said C, tbat would never do; I might be 
killed myself." The officers, therefore, of the frontier had in self-defence, and 
practically with the approbation of the Local Government, taken these cases 
into their own hands,' and bad, in violation of the law no doubt, summarily tried 
and executed 'offenders of this class. In every ense, however, a special refer-
ence to Government had been requisite for the condonation of their acts, 
and as Mr. 'Brandreth pointed out, the officers who thus executed the 
offenders were in the eyes of the law quite as guilty of murder as the men 
they executed. It was considered highly in(Iecorous that this authorized 
scandal should continue to exist. Moreover, it was thought, and, as he should 
presently show, experience proved rightly, that the formal acceptance by 
Government-the regular authorization-of this summary procedure would )lave 
nn extremely good t-ffect in putting nn cnd to thesc outrages altogether. For 
these reasons,. after a very long discussion, extending over several weeks, the 
Oouncil in 1867 unanimously accepted tIle Bill. The Government of the Panjab 
now urged that the law should be continued. Their argument was~ first of all, 
that the reasons which necessitated the introduction of the Bill in the first 
instance remained, it might be said, with undiminished force at the present 
moment. The tribes were not less fanaUe than they were; they had now no 
more tender regard for human life than they had before; except perhaps 
within om" own border, it could hnrdly be said that they were less hostile to 
us: nearly all the causes therefore which operated to bring about these 
outrages were still as active as ever. But on the other hand, there wns no 
question that the number of these outrages had very materially diminished 
since the passing of the Act. He was not in a position to give exact statistics, 
but as he had ab-eady stated, between eightC'cn and twenty years there had been 
twenty-~ight successful attneks of this sort, and during thc ten' years since 
the Bill was passed, there had been only one or two-the exact number he 
did not know. Ho hopcd that he would be in a positioll, by the next meeting 
of the Council, to say exactly j but he remembered one case, the case of 
Dr. Mackertich, ill which that gentleman was attacked and seriously wounded, 
nnd tho assassin was punished under the provisions of this law. 'rhe Govern-
ment of the Panju.b attrihuted this marked diminution in this class of offences 
to tho existence of this law, the provisions of which were now' well known. 
!n fact many a man who would commit an outrage of this kind in the hope of 
escape, either by the delays of the law, or by some chance, or on appeal, now knew 
U\at, instead of having any opening of this kind, his case would be disposed 
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of summarily and he wouhl be executed on the spot, :md ho would therefore 
very likely bo, and in fact it would seem that many had been, deterred by 
the existence of this lnw. The Panjab Government 6ccordingly requestccl the 
Council to continuo tho law, and the Bill Sm Enw AIm DAYLEY proposell 
to introduce would thereforo be simply in the main a continuing Dill. It 
would provide that Act XXIII of 18G7 should continue in forcc until the 
Governor General should otherwise direct. In the notico of this motion the 
Dill was termed a Dill to prolong and amend Act XXIII of 1867, but in 
reality tbe amenclment was a purely technical one. When the Act was 
p3.ssed, there was no such officer as nn Additional Commissioner on the 
Frontier; that office bad sinco been created, and in the ordinary course of 
l)usiness he would in many cases be tIle proper person to try such offences. It 
was therefore proposed to amond tho Act by including the term Additional 
Commissioner, or Sessions Judge, as might be found convenient. 

These were the only remal'ks he had to make. He trusted that they 
would convince tbe Council that the reasons for tIllS exceptional procedure as 
originally enacted were in reality, though the procedure in itself might appear 
severe, humane and wise, and that the Act since its passing had worked so as 
to repress what wero very cruel outrages, and had effected a very important 
political object. 

The Motion was put and agreed to. 

CIVIL PROCEDURE DILL. 
The Hon'ble Sm ARTIIUR HonHOUSE presented the final Report of the 

Select Committee on the Bill to consolidate and amend the Laws relating to 
the Procedure of the Courts of Civil Judicature. 

STRAITS SETTLEMENTS ElIIGRATION BILL. 
The Hon'hle Sm ARTHUR IIonHousE also moved that the Report of the 

Select Committee on the ·Bill to regulate the Emigl"tLtion of Native Lnbolu'ers 
from the Presidency of Fort Saint George to the Stt"tLits Settlements be taken 
into consideration. IIe said :_CC I thlnk that after what has been said 011 

previous occasions in Council about this Dill, the very briefest recapitulation of 
the circumstances will suffice for taking tho report into considCl"tLtion. Emi. 
gration from Madras to the Straits Settlements is of old stuuding, dating 
from a time anterior to the beginning of this century. Latterly it bas been 
carried on to a considerable extent under contracts which bind the labourer 
for a definite term, the customary term, I believe, having been two years. By 
our general Emigration Act of 1864, and again l)y the general Emigration Act 

n 
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of 1871, the effect, the ~expected effect, was produccd ~f rendering all assisted 
emigration to the Straits Settlements illegal, and it was found that it could 
not be made legal by the Government except by subjecting that emigration to 
all tho provisions of the generul Emigration Act. Now that is not desirable. 
Eminoration to the Straits Scttlements is of a diffcrent character to that which is o . 
dealt with by the general Emigration Act. There are two very important points 
of difference; one is the shortness of the distance, which makes quite unnecessary 
many of the compulsory and expensive safe-guards found necessary for longer 
distances; and another is the old standing of the emigration and the establish-
ment of large Tamil societies in the Straits Settlements themselves. The 
course we took was to pass an A(\t by ,which the Governor General in Council-
should be empowered to relieve the Straits Settlements from the provisions con-
tained in the general Emigration Act, and that was done in the yenr 1872. It 
was intended that the two Governments,· the Government of India and that of 
the Straits Settlements, should arrange with one another to make the best law 
for governing the subject j and that has at length been done. '1'he Sti .. aits 
Settlements have passed an Ordinance regulnting emigration upon their side, 
and ·we have framed a law regulating emigration upon our side, which is the 
Bill before the Council • 

.. When I last addressed the Council on this subject I informed them that 
the Ordinance that had been passed was suspended. We have npw heard with-
in the last few days that the suspension has been removed and that the Straits 
Settlements Ordinance is in full work. N ow that Ordinance contains two very· 
important feature~. One is the establishment of a Protector of Emigrants, who 
is the nominee of the Madras Government. We shall therefore have an official, 
who may be called ap. Agent, within the country to which our subjects go, who 
will furnish us with ample detailed infdl'mation as to their condition in that 
country. That is IL thing we have desired to have in other countries to which 

. our subjects go, but which we have not been able to obtain .. We shall now 
obtain it in the Straits Settlements, and we hope to be able from time to time 
to make such arrangements as circumstances may point out to be best. 

"Another feature is that the Ordinance makes illegal, according to the 
Straits Settlements law, every kind of contract bearing upon emigration which 
is illegal according to our law j so we have only got to provide by our law that 
certain things shall or shall not be done, and the Ordinance immediately fastens 
upon them and makes them a portion of the law in the Straits Settlements. In 
all cases we have l'equired certain conditions as essential conditions of a con-
tract ·of emigration. I explained these to the Council when I introduced the 
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J3ill, nnd tIle Committee Imve mnde no nlteration in them. The prineillal 
fC3.tul'cS nrc that we require that:L minimum of wages shall 1)0 provi<led, nnd 
thnt n maximum of the term of labour shall be provided, whicb, under the 
advice of the Madras Government, wc have fixed at tlu'eo ye:\rs. 

" The Committee IlO.ve made no nlO.terinl nlterntion ill the Bm ns it stood 
when it was introduced, I mentioned then that we had fmmed it on the lines 
drawn 1)y the :Madras Goyernment. ""0 have lind no communication since 
with the Madras Government, beyon(1 sending them notice of ",113.t we werc 
doing, and tbereforo I assume that tbey arc quite content with tbo Bill as it 
'\'I1l.S introducr.d j and as we have only altered it in detail, we mny proceed with 
confidence to pass it. 

" There is only one other point wbich I wish to make the Council quite 
clear nl}out, namely, that wc nrc not interfering in nny wny with emigration 
not under cont1'nct j that lias been going on for a great number of years. 
I haye no douI)t that it is greatly to the benefit of both countries, and we 
therefore do not want to interfere with it. If nlly person in the Strnits Settle-
ments likes to take free emigrants without contract, taking his chance of their 
working for him, he may do so, but he cannot corol)cl them to work, if they will 
not. On the other band if be wants a contract by wbich he can compel them 
to work for him, then be must take a contract subject to the conditions which 
:lrc fixed in tbis Dill. ""ith rC'gard to tbe rest of India not being the Madras 
Presidency, there is now no emigl'lltion to the Straits Settlements; We there-
fore lea,·e that in the same legal position in which it·now stands." 

'1'he Hon'ble SIR ANDr..EW CLARKE wished to make a few remarks 
on this Dill, especially as in its early history he was more or less an 
involuntary actor in the circumstances that led to its conception. nis hon'ble 
colleague llad mentioned that the Indian Emigr.'ltion Bill in its npplieation to 
the Straits Settlements was allowed to sleep from 1871 to the present time. 
The condition of the 'l'amil settlements in British territory on t.he mainland of 
the lIn,hy Peninsula, to which it would only practically apply, was VOl'y 
ft.ourishing, Dut at the end of 1873 a certain hrge cstnte got into excessively 
bad oc1our, and there was no doubt that in that estate great neglect had existed 
with l'elerence to the sick and weak classes of labourers. SOUlO pUblic agita-
tion was locally excited, and the Indian Press subsequcntly took the subject up. 
He had just nssumed the government of thc Settlement and on the circum-
stances becoming known to him, be at once deputed a special Connnission to 
enquire into the truth of the various statements that l13.d heen made, '1'he 
Commission examinec11\itnesscs and went very minutely into the matter, and 
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reported that, with the exception of this single plantation, there was notldng 
whatever to show that the coolies were 11:0t treated exccssively well; that in this 
pnrticula:r case, however, there was some apparent abuse, and that there was 
sufficient ,evidence to warrant 0. prosecution of the owner of the cstntc. The 
usual proceedings were then taken by the Police, and their action resulte(l in 
the manager of the estatc, and several tindals or overseers, being consequently 
brought to 'trial before Sir William Hackett, now Ohief Justice of Oeylon, 
and then Puisne Judge of the Straits Settlements at Penang. The prin-
cipal, the owner, was sentenced to eighteen months' imprisonment with harel la· 
bour, and the manager (quite a young man) and the tindals were awarded 
punishments of more or less duration. For the enquiries that had been instituted, 
however, that, nnd to some extent this, Government were responsible; they 
showed that the province was' destitute of all public means for giving relief or 

"succour to the sick; hospitals, dispensaries; medical aid, all being practically 
wanting, SIR ANDREW OLARKE took steps afterwards to have this want pro-
vided for, and the Madras Government expressed themselves perfectly satisfied. 
They moreover complied with a requisition made to them and sent down 
medical men and apothecaries. Hoapitals were built and things were fairly 
established to the interests of the coolies, when both the India and Colonial of-
fices moved in the matter. About the same time, in the House of Lords, a noble 
Peer who had heard the exaggerated reports' drew attention to them; and in 
referring to this, SIR ANDREW OLARKE hoped that he was not trespassing too 
much on the consideration, of the Oouncil in availing himself of the oppor-
tunity thus offered him of making a personal explanation which would remove 
nll imputations under which he lay, and which had been more thnn once 
repeated in the Press of India, ~'he· noble Lord then, in drawing at-
tention to what had transpired in Province Wellesley, stated' 'that in con-
sequence of pressure put upon him, SIR ANDREW OLARKE had released 
the owner and manager of the estate alluded, to, before their punishment 
was fully completed. The facts of the case were these, that he himself 
did not. move in the matter until the Judge, who had tried the case and 
who subsequently, having reason to doubt the truth of the evidence, went again 
over the whole of it very carefully, and advised him to remit the punishment; 
nnd on his,adviee and with his full approval, orders by telegram were sent to re-
lease at'once the manager of the estate, who had been suffering severely in health 
from the punishment: he was released, but the relense came too Inte, for the 
unfortuna.te man had but time to rench his ruined home and family to die. 
His own conviction was, thnt the mnn was guilty only of poverty and mis-
management of his property, but his (SIR ANDREW OLARKE'S) responsibility 
in the matter was simply that of acting on the recommendation of the hi"'hest c 
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authority, tllo.t of the presiding Judge, who was COil vinccd in his own mind tlmt 
there wa.s a casc at least for tho mercy of the Crown. 

It would be seen, SIR ANDREW CLA.RKE stated, from what Ite had said, 
that tho law as it stood wns more tho.n sufficient to punish in tho Straits nIl 
culpable neglect or Wl'Ong-doing, and thus p:l.Ssing to the lUC.'lSUl"C itself. he 
would further say that hc belicved thnt the Dill as it stood, as fnr ns the emi. 
grant-population of India and a flourishing in(lnstry were concerned. was in 
tIle wrong direction. If he could ho.ve had tho Bill framed by his hon'ble 
fliend tbe Lieutenant.Governor of Bengal. and thc llW"lIla Dill. extended to 
tbe Straits Settlements. he bclieved it would have been greatly to the benefit of 
Province Wellesley. The practical operation of the present Dill would be to 
doublo the cxpenditure on the Planters; thcy would have to incur increased 
expense to bring cmigr:l.nts from Madras, and on t,ho whole tho expense 
would bo very seriously augmented by the cumbrous and involved operations 
of this Act. It might be said that the Planter would hnve this weight 
thrown npon him; grnntecl: but evcntunlly the wholo weight would have 
to be borne by the coolies; while undJr the old law the coolies contracted to 
labour for n period of from eighteen months to two years, you now relegated 
them to an enforced bondnge of three years or more. The effect of that 
would be no doubt to a very great extent. he believed, to reduce legnl and under-
contract emigration from the l'Iadras Coast to the Straits Settleinents. and 
throw us back to the very infamous system of cmigration without contracts, 
to wllich his hon'ble u·iend had alluded. 

If legislation took nny direction whatever, it ought to t.."lke thc direction of 
Ill"CVenting people from going to the Straits Settlements without contracts. 
It was among those of the Tnmil populntion who were induced by their own 
country-men to emigrate, that evils had arisen. Mnny of them passed into' 
t11e Dutch Settlements. and it was nsserted that thus many Natives were 
kidnapped and taken to the plantations of tobacco on the coast of Suma.tra. 
and this could not happen to coolies under engagement with Europenn 
Pla.nters, who were restricted or who would. by respecting its provisions. suiter 
from the opemtions of this law. That blot you praetienlly did not hit by this 
Bill. nlthough he thought the Government of tho Stroits Settlements were 
alive to it nnd would legislate for themselves. Before he left the subject he 
would wish to assure the Council nnd thoso who had taken nn interest in 
this matte~, thnt having visitod the large majority.of estates, he never saw 
labourers more muscular and npparently well-to-do j" the women covered with 
gold or silver ornnments, and quite sufficient to exercise the mind of any 
Famine Commissioner; the children even quite hcalthy-nnd there were num-

e 
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bers of them-wero looking perfectly happy and contented. As to their 
Lines, he had tho opportuiUty of seeing since some of the Lines of Native 
regiments in India, and he could only say that ~ints' for their improvement 
ui,ig~t be taken from the Lines of the Planters of " tho Straits provided for 
their coolies. Indeed, on the estates of the late Mr. Horsman, nothing could 
be better built and conserved. Even our Municipality of Calcutta might 
take a lesson fi'om these"Lines, a~d improve the squalid hovels that to so great 
an extent existed in thiS City of Palaces. 

This Bill would pass, and he must content himself by saying that he 
believed it would seriously check emigration, a result which he for one would 
regret, bec:mse there was no douot that the Tamil popUlation of the Straits 
were in a better condition than their countrymen whom they hnd left in 
India. Great numbers of them were well-to-do, with large properties, and any 
thing which would check that eni.i.gration from the coast of India was un-
desirable, at the same time that it would cripple and reduce the large indus-
tries in sugar and other tropical staples which were Taluable to that part" of the 
country and to interests both Engli~h and Indian. " 

The Hon'ble SIR ARTHUR HOBHOUSE said :-" I wish to say a few words 
with respect to what has fallen from my ~on'ble colleague. . His objections to 

" the measure are in effect objections to the principle of the :Bill-a Bill which 
he says truly enough has been the result of a good deal of negotiation between' 
the Governments of India and Madras, and the Government of the Straits 
Settlements, the India Office and the Colonial Office. So far as my hon'ble 
colleague objects to the rather cumbrous formalities which our Emigration" 
Acts throw about emigration, I am very much disposed to agree with him ; 
and I have said once or twice, when I have had Emigration Bills to introduce, 
that prior Emigration Bills have been framed, not with the view of assisting 
emigration, but of impeding it. I myself believe that emigration is a very 
healthy thing, notwithstanding there may be some cases of hardship here and 
there, and it is much to be desired that we should assist it. At the same time, 
we are making a law under which people will leave their homes and lose their 
liberty for a period of years, and it is exceedingly difficult to maintain such 
a law against hardships inflicted on the labQurers, unless you take great care 
to throw pl'otection around them. What has been done in this instance is, in 
consideration of the newness of the country, in consideration of having a 
nominee of one of the Indian Governments to protect the emigrants, and in 
consideration of old standing practice, to make it easier to conduct emigration 
to the Straits Settlements than to other countries. I do not believe that other 
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countries find that employers of labourers are ruinoll by the amount of safe-
guards we have thrown arouncl emigration. I daro say it is some expense to 
them; no doubt it is, but still emigration goes on." 

[The Hon'ble SIR ANDREW CLARKE explained that in other Colonies the 
State paill for the cost of emigrants, and that is the reason why he said he would 
prefer the Burma Bill. The State ad,'anced the money, but in this instance 
the planters have to borrow it at high rates of interest.] 

The Hon'ble SIR ARTllUR IIODliOUSE resumed -" There is exactly the same 
:nTfl.ngement in respect of labour-contracts in Assam, Kachar and SyIbet, as in 
respect of the Straits Settlements, and tho law which regulates emigration to 
the provinces I have Damed is more stringent in respeet to the protection 
thrown around the emigrant than the law which is before the Council to-day. 
But the proposed remedy suggested by my hon'ble colleague seems to be 
calculated to throw on the planter a great deal more burden than the law I 
ask you to pass. ITe says we ought to provent people going without contmets. 
But if we say there shall be no frce emigration, that not a single emigmnt 
shall leave our shores without a contract, surely we shnll create a great deal 
more expense than if we enact the provisions of this Bill. 

ce Our position is quite plain. If a man goes as a free man, so that his 
master takes his chance of his serving him or leaving him, he may do so to 
this country; and people may assist him; though to other countries such 
assisted emigration is illegal. On the other hand, if he goes for a term of 
Yea.rs, he surrenders his personal liberty and subjects himsclf to a highly penal 
law if he does not labour in a proper way. Therefore we say certain precau-
tions shall be taken to show that he unllerstands the nature of his contmct, 
and to show that he is a proper man to enter into the contract. 

"The other point is that we have not provided against kidnapping. I can 
understand how in India. we can provide against kidnapping, but how arc we to 
provide again~t it in the Straits Settlements? That should be the office of the 
Government of the Straits Settlements. No douMour attention has been called 
recently to the fact, or at all events to the allegation, that some of the persons 
who emi"'rnted from Madras to the Straits Settlements were carried over to o 
Sumatra and other countries beyond the dominions of the Straits Settlements. 
We do not know the details of these proceedings very well, or what became of 
the people; but we rely on the ne\v agency to be established to be fully in-
formed of these matters, amI we' have decided to hold our hands from any 
further arrangement with the Government of the Straits Settlements in these 
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matters until we get th.o.t informo.tion which we expect to get from the Protect-
or of Emigrants. who no doubt wi.!-l send full reports on.the mo.tter. 

II On these grounds I think the Bill is one which the .council may fairly 
ll.CCept. and I trust tho.t the ominous forebodings of my hon'ble colleague in 
respect of the effect it will have on the planters of the Straits Settlements 
will not be fulfilled." 

The Hon'ble Sm ANDREW CLARKE was alluding, with reference to 
kidnapping, to the 40th and 41st clauses of the Bill. which made provision for 
its suppr.ession within British wat~rs in the Sh'3.its: but kidnapping might go 
on without the Straits Government knowing of it. in the case of its taking 
plnee outside their territory. 

The Motion was put and ngl'eed to. 

The Hon'ble Sm ARTHUR HonnousE then moved that the Bill as amended 
be passed. 

The Motion was put and agreed to. 

OPIUM ACT POSTPONEMENT BILL. 
The Hon;ble 8m J~ 8TRAOHEY moved for leave to introduce a Bill for 

postponing the day on which the Opium Act. 1876. is to come into force. He 
said that the object of the motion might be stated in a very few words. The 
Opium Act, which received His Excellency's assent on the 14th December last. 
provided that the Act should come into force on the 1st of April of the present 
year. It was provided by section 8 of the Act that rules on various matters 
of importance should be made by the Local Governments. and these rules 
required the sanction of the Government of India. The Act was so drawn 
that it was. he might say. impossible for it .~o come into operation until the 
rules had been passed. But unfortunately the framing of these rules had taken 
up much longer time than was anticipated. and we were now in this position, 
that rules had been submitted by only two or three Governments. and it had 
,become plain that there was no chance whatever that. before the 1st of April 
the Government of India would . even have received the draft· rules. much . 
less have had time to consider and sanction them. Under these circum-
stances, it hp.d become essential to ask the Council to postpone the date on 
which the Opium Act should come into force. 

The Motion was put and agreed to. 

'rhe Hon'bic SIR J onN STRAOnEY said that he ought to ha.ve stated just 
now that it had not been thought necessary or desirable to name any specific 
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elate on which the Act should comc into force, hut to sny that it shoulll come 
into force 011 such day as thc Governor GClieral in Council migllt by noHfLcn-
t.ion ~lireet on tJ\a,t behalf. This wouM remove all chance of n similar mishap 
to that which Imd occurred occurring in the futlll"O. A'S it was iJllllOrt:l1lt. that 
t11e nmenclmellt of the Act should take pl:wc ns soon as possihle, ancl thut we 
sllOuld he able at once to inform the Local Go,·crnmenf.s that. Ule operat.ion of 
the Act had been postponed, he woulel nOI\' :lpply to Ilis Excellency to suspend 
the rules for the conduct of busillC~S. 

THE PnEsIDENT having declared the Rules susllcnded-
, 

The IIon'hlc Sm J. STllAClmy introduced the Bill, and moved that it 1)0 

tnken iuto consideration. 

The Motion wus put anll agl·eed to. 

The Hon'ble Sm J. S'1'RACllEY also moved that the Bill be passed. 

The Motion was put and agreed to. 

His Excellency TIlE PnESIDENT wouM adjourn the Council to an e.arlier 
date than usual. He wished to adjourn it.; if convenient to hon'ble mem-
bers. to tomolTow the 15th of the p·c..c;ent month nt the customary hour 
of assemblage. And his reason for doing so \ras that he hoped the hon'ble 
memllcr in charge of the Financial Department of the Government would be 
able to take that opportunity of making to the Council his }'innncial StnteDlcnt. 
He thought that hon'ble members would probahly feel that it would not be 
convenient, aUlI indced would not be practicable, that the Financial Statement 
should come immediately under discussiou ou the ~ame da~· that it was made. 
Re had no doubt that it was n statement which would require the attention 
of tho Council some time, and he proposed at the close of the Council tomor-
row, either to adjourn t.he Council to the customary weekly day of meeting, or 
t.o some other day which he hoped to be able til name tomorrow. In the 
meantime tho Council was now adjourned till tomorrow at 12 o'clock. 

'1'he Council adjourned to 'l'hursclay, the 15th March 1877. 
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Tlte 14tl~ :AIm'clt 1877. 
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